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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 339/92. Dt.of Decision : 6-0-94.

R. Muralidharan «s Applicant.

Vs

1, The Union of India rep. by

The Secrstary to Govt. of India,
Mini stry of Defance,
New Delhi.

2. The Engineer-~in-Chief's Branch,
- Army Headquarters Kashmir House,
P,0, DHQ New Delhi - 110 011.

3. The Chief Enginser, Southern Command,
Pune - 411 001.

4. The Dirsctor,

Dsfence Machingry Oesign
P.B.No 2043, Sec'bad - 500 003. e Respondents.

Counsel for the Applicant : Mr. KSR Anjansyulu
Coun ssl for the Respondents : Mr. N.V. RAMANA, Addl.CGSC.

CORAM:

THE HON'BLE SHRI JUSTICE V.NEELADRI RAD : VICE CHAIRMAN
THE HON®SBLE SHRI A.B. GORTHI : MEMBER (ADMN,)
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0.A,.NO.339/92, |

l
| JUDGMENT ‘ Dp: 6.9.94
]

(AS PER HON'BLE SlhRI A.B.GORTHI, MEMBER (ADMINISTRATIVE)

Heard Shri KSR Anjaneyulu, learned counsel

for the applican¢ and Shri N,V,Ramana, learned standing

counsel for the #espondents.
|

l
2, The cléim of the applicant is for a direction

to the respondents to extend the benefit of the juﬁgment

in OA 539/90 dated 2.9,1991 of CAT, Ernakulam . Bench

in upgrading thq posts of Stenographers attached to offi~-
gersAdrawing thé‘pay in the pay scale of Rs,1500-2000

and above (pre-%evised) as on 6.1,1977 in the offices
under the Respo%dentx No.4, to the scale of &, 425-700
{pre~revised) a#d to consider the applicant along with
othe; eligible étenographers for promotion té the
upgraded posts #n terms of the Government of Ind;a,
Departmént of éersonnel OM No.1/8/72-Estt, (P), dated
6.1.1977 and tﬁe letter dated 6.2,1989 with all conse-

quential beneféts.

: : . .
3. The facts in this OA and the questionsof law
raised xhg;nxx;herein are similar to those in OA 39/92
which we have bisposed of seperstely today.r For the
reasons statedrin the judgment in OA 39/92, this OA is
also disposed Pf with a direction to the respondents to
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extend the benefit of the jd%éﬁi%%?%ﬁ 83P§B3/93 to
the applicantf}h?rein also. This shall be done
within_a.period%f three months from the date of_
cormunication ofithis order, In case the applicant
is aggreleved by%the decision taken by the respon=
dents in this maiter. he‘shall be free to flle a |

fresh OA, No order as to cosks

A::EW | ‘ (V.NEELADRI RAO)
MEMBER (ADMN. ) i VICE CHAIRMAN
. i _
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naTED: 6th September, 1994, ]
Open court dictation. . e
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Dy.Registrar(Judl)
Copy tot=

kku,

The Unien of India rep.by the Secretary
te Gevernment of India,Ministry of Defence,New Delhi,

‘The Engineer-iniChief‘s‘Branch,Army Heazdquarters

Kashmir House,P;O0,DHQ,New Delhi-110 011,
The Chief Engin#er,Smuthern Command, Pune, 411 091,

The‘Ditectar.Defence Machinery Design,P,B,Ko,2043,
Secunderabad-500 903, ) '

L :
One copy to Mr.K.S,R.Anjaneyulu, Advecate, CAT ,Hyderabad.

|
One copy to Mr.N,V.Ramana,Addl,CGSC,CAT,.Hyderabad,
One cepy te Library,CAT,Hyderabad,
One spare.
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Admjtted and Interim directions
Issuved. Lﬁ?
W

Disposed of with directiondew_—————
sed

CAllowad.

Di smi

Dismisgeed as withdrawn
. s Dismissagd for Default.
Ordersd/R

NG order as\to costs.





